
'I3-E REPRESENTATION OF THE PEOPLE (AMENDMENT) 
ACT, 1976 

No. 88 OF 1978 

[2nd September, 1976.1 

An Act further to amend the Representation of the People Act, 1950 

BE it enacted by Parliament in the Twenty-seventh Year of the 
Republic of India as follows: - 

1. This Act may be called the Representation of the People (Amend- 
ment) Act, 1976. 

2. For sub-section (5) of section 4 of the Representation of 'the People 
43 of 1920. Act, 1950 (hereinafter referred to ts the principal Act), the f~!lowing 

su b-section shall be substituted, namely: -- 

" (5) Save as provided in sub-sec'tion ( 4 ) ,  the extent of all parlia- 
mentary constituencies except the parliamentary constituencies in 
the Union territory of Arunachal Pradesh shall be as determined by 
the orders of the Delimitation Commission made under the provisions 

76 of lW2. of the Delimitation Act, 1972 and the extent of the parliamentary 
constituencies in the Utiion 'territory of Arunachal Pradesh shall be 
as determined by 'the order of the Election Commission under the 

20 of 1963. provisions of the Government of, Union Territories Act, 1963.". 

3. For sub-section (3) of section 7 of the principal Act, the followil~g 
sub-section shall be substituted, namely:- 

11 ( a )  9 Subject to d l e  p~-c)visior~s of s~lb-section (3) of section 7A, the 
ex,.-t,c;?t of each ~ G ? ~ > : ; : ! I ! ~ F  t:cjr,stituency in all t,he States and lTniara 
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tarritories except the assembly constituei~cies in the Union territory 
of Arunachal Pradesh shall be as determined by the orders 
of the Delimitation Commissioi~ made under the provisions of the 
Delimitation Act, 1972 and the extent of each assembly constituency 
In the Union territory of Arunachal Pradesh shall be as determined by 
the order of the Election Commission made under the provisions of 
the Government of Union Territories Act, 1963.". 

4. In section 8 of the principal Act,- 

(i) in sub-section ( I ) ,  for the words and figures "the Delimi- 
tation of Parliamentary and Assembly Constituencies Order, 196G", the 
words and figures "the Delimitation of Parliamentary and Assembly 
Constituencies Order, 1996" shall be substituted; 

(ii) after sub-section (2), the following sub-section shall be 
inserted, namely: -- 

"(3) The consolidation under sub-section (1) of the orders 
referred to in sub-section (5) of section 4 or, as the case may be, 

< sub-section (3) of section 7 shall not, as provided in sub-section 
(5) of section 10 of the Delimitation Act, 1972, affect the repre- 
sentation in, and the territorial constituencies of, the House of 
the People or the Legislative Assembly of the State existing 
on the date of publication in the Gazette of India of any such 
order or orders as may be relevant.". 

5. In clause (a) of sub-section (1) of section 9 of the principal Act, 
for the words and figures "the Mimitation of Parliarnentxy and 
Assembly Constituencies Order, 1966", the words and figures "the 
Delimitation of Parliamentary and Assembly Constituencies Order, 1966, 
or, as the case may be, the Delimitation of Parliamentary and Assembly 
Constituencies Order, 1976" shall be substituted. 

6. For sub-section (3) of section 28 of the principal Act, the following 
sub-section shall be substituted, namely:- 

"(3) Every rule made by the Central Government under this 
Act shall be laid, as soon as may be after it is made, before each 
House of Parliament, while it is in session, for a total period of 
thirty days which may be comprised in one session or in two or 
more successive sessions, arid if, before the expiry of the session 
immediately following the session or the successive sessions aforesaid, 
both Houses agree in making any modification in the rule or both 
Houses agree that the ru1.e should not be made, the rule shall 
thereafter have effect only in such modified form or be of no effect, 
as the case may be; so, however, that any such modification or 
annulment shall be without prejudice to the validity of anything 
previously done under tha-t rule.". 

7. For the First Schedule and the Second Schedule to the principal 
Act, the following Schcdulcs zhall be s::hc?ituted, nalnely : - 
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"THE FIRST SCHEDULE 
, - 7 

I 

(See section 3) 

Allocation of seats in the House of the People 

N a m e  of the StatelUnion Nun1')er of seats in the House Number of seats in the House 
territorv as c nstituted on 1-1-1973 as subsequently constituted 

r---- -__h --_-- --, r___l-A---I_ 7 

Toral Reserved Reserved Total Reserved Reservc1 
for the for the for the for tho 

Scheduled Scheduled Scheduled Schdule  1 
Castes Tribes Castes Tribes 

I. STATES: 

I .  Andhra Pradesh . 4 1 6 a 42 6 

Bihar 

Gcjarat 

I-Iar ya;l ti 

IIimachal Pradesb 

Jammu and Kashmir . 
Karnataka . 

Ker al a 

Madhya Pradesh . 

Maharashtra 

Manipur 

Meghalayrr 

Nagliland . 
Orissa 

Pun jab 

Rajasthan 

Sikkim 

T m i l  Nadu 

21. Uttar Prad~sh % 5 IF: . , 85 I 8 . . 
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Name crf the StateJUnion Number of seats in the House Number of seats in the House 
territory as constituted on 1-1 -1973 as subsequently constituted 

------A .-, ---- h ---- _7 

Total Reserved Reservecl Total Reserved Reserved 
for the for the for the for the 

ScheJuled Scheduled Scheduled Scheduled 
Castes Tribes Castes Tribes 

11. UNION TERRITORIES : 

1. Andaman and Nicobar 
Islands I . , . . I . . . . 

2. Arunachal Pradesh . I . . I z . . . . 
3. Chandigarh I . . . . I . . . . 
4. Dadra and Nagar Haveli I . . I I . . I 

5.  Dclhi 7 I . . 7 I . . 
6. Goa, Daman and l3iu 2 . . . . 2 . . . 
7. Lakshadweep I . . I I . . z 

8. Mizoram I . . x I . . . . 
9 .  Pondicherry I . . . . I . . 9 . 

THE SECOND SCHEDULE 

(See sections 7 and 7A) 

Total number of seats in the Legislative Assemblies 

Name of the Statel Number of sears in the Nuinber of seats in the 
Union territory Legislative Assembly as bgislative Assembly as 

constituted cn I-I-1973 subsequently constituted 

---+--A-- ----- --i 
Total Reserved Reserved Total Reserved Reserved 

for the for the for the for the 
Scheduled Scheduled Scheduled Schcdtllcd 

Castes Tribes Castes Tribes 

I 2 3 4 5 6 7 

--.- -.-- - - -*.-"--A-v- 

1. STATEIS : 

I. Andhra Pradesh . 2 S 7  40 I I $94 39 I I 
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Nam: of the '+ate/U;lion Nurnbzr of seats in the 
territory Legislative Arsembly as 

constituted on 1-1-1973 

F---4--.J.-d-dd 
7 

Total Reserved Reserved 
for the for the 

Scheduled Scl~edulcd 
Castes Tribes 

Number of seats in the 
Legislative Assernblg as 
subscquentlg co~stituted 

7-.dd-.- *---d- -l 

Total Reservrd Reserved 
for the for the 
Scheduled Scheduled 
Castes Tribes 

- 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh . 

7. Jammu and Kashmir* 

8. Karnataka . 

g. Kerala 

10. Madhya Pradesh . 
I r .  Maharashira 

12. Marlipur 

13. Meghalaya . 

14. Nagaland . 
IS. Orissa 

16. Punjab . * 

17. Rsjasihan . . 
18. Sikkim . . 
19. Tamil Nadu . 
20. Tripura . .  
21. Uttar Prades!l 

4und-r the &nstitution of Jam~nu and Kaslunir, the number of seats in the Legislative 
Assembly of that State exclu.iing the 24 seats earmarked for Pakistan-occupicd tcrritor i~ 7 6  
out of 6 seats have b:cn reserved for the Scheduled Castes in pursuance of thc $immu 
ano Kashmir Repredentation of the l)cople iicr, 1957. 



Number of seats in the Number of seats in the 
N ~ m c  of the Statelunion Legislative Assembiy as Legislative Assembly as 

lerritorjr constituted on 1-1-1973 subsequently constituted 

------ 
Total Reserved Resenred Total Reserved Reserved 

forthe forthe for the for the 
Scheduled Scl~eduled Scheduled Scheduled 
Castes Tribes Castes Tribes 

11. UNION TERRITORIES : 

I. Axmachal Pradcsh . . . . . . 30 . , . . 
2. Goa, Daman and Diu 30 . . . . 30 . . 

4. Pondicherry . . 30 5 . . 3'3 5 . . 


